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{b) The eates of igtérest are fiwed nt the
inde of sanctlon/renewnlfenlinsiceshent/ ré-
duction; as the dase may be, of the credit
lifits to 8 borrower. The interest raté
eharged for the limits so Sanctioned for &
particulat period by a babk is not normally
sltered retrospectively after the relevant
ptried is aver.

Fire-Fightiug Equipment for Aviation

6706, SHR! K.LAKKAPPA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have reoc:l;cd
any complaints in the recent past regarding
gllegedmgﬂ‘e;ulaﬂty in purchasing fire-
Highting equipment for aviation;

(b) if so, the facts thereof; and

(c) the reation of Government thereto;

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR) : (a) to (¢) For the inter-
sational airports at Bombay, Delhi, Cal.
cutts and 8, the International Air-

ts Authority of India sent a cable, plac-
ﬁ:m advanc ¢ order, on 24th June, 1974,
oh a Dutch firm, namely, M/s. Gebr,
Eronenburg, Holland, whose was the lowest
technically acceptable offer in response to
» Global tender, for 20 crash fire tenders,
The formal contract is under finalisation,
Some representations have been received
regarding specifications, capability of the
firm etc. Thesc have bern looked into

the contractis proposed to be finalised
:ﬁ:‘r taking lllpoaagle care and precautions
feam all angles and fully safeguarding the
intetest of the Authority,

For supply of 16 crash fire tenders re-

o by the Directorate Geperal of Civil

tion, Director General of Supplies

& Disposals has placed an order on M/s.

Kotirad Rasenbauer, Austria. One of the

firthd whose tender was not accepted has

repredented to the Director General of

‘Supplies and Disposals and the matter iy
upder examination.

‘Premotions in Income Taz Depart-
ment
8707. SHRIS. M. SIDDAYVYA : will
ﬁ;?nhtﬂr of FIN, be pleased :o
& H

(2) Department of Personne
and tive Reforms O.M. No‘

APRIM 1, 1978

Wiitti Anlivds 2%

4718 i b -
/e ;:-ht-*lm);ﬁx*w; A1ty oo

bedn given effecttoin a ll 3 of Incombs
Mdmpﬂtmentfmui thé dute of thic orders;
an

{b) if not, whethet Government pro-
pofe to iBsue instructiond tb give effect to
thuse r.;rdeu from the date of their appli-
catioh

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NABKUMAR MUKHER]EE) : (a)and
{b) 'The information iy being collected
and will be laid oh the Table of the House
as early as possible,

Loan advanced by IDBY to amall scaté
Industries

6708. SHRI P. R. SHENOY : will
the Minister of FINANCE be pleased to
state :

(a) the total loan advanced by the IDB{
tosmallacale indusirirs directly andthrough
nationalised banks (bank-wise) mn the
year 1972-73, 1973-74 and 1974-75;

(b) the total number of applications for
loan by the small scale industrialists rejected
by the IDBI during the aboveé period; and

(e) the principles, if any, followed in

_granting or rejecting the applications?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROMATGI) : (a) to {c}
The information is being collected and will
be laid o the Table on of the House to the
extent available.

Mintrl Tea Co. Kalimpong

6706. SHRI B. K. DASCHOWDHU-
RY : Will the Minister of FINANCE
be pleased to state :

{a) whether the Mintti Tea Co., Ka-
limpong have been granted any develop-
ment allowance under Section 33A of the
Income-tax Act for extension of new plant-
ing in theit Gaya Ganga Tea Estate in
Siliguri Sub Division of Darjeeling;

(b) if s0, detailsof the area newly planted
during each year of grant of allowance,

expenditure actually incurred including
preparation of land and of new
for 2 years, amount of develop-

planti

ment ¢laimed and granted and
nature of evidence given in support of com-
pletien of new planting;





